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' MANIPUR (mt,L AREAS) DISTRICT

COUNCILS BILL*

" THHE MINISTR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : | beg to move for leave to
introduce a Bill to provide for the cstabli-
shment of District Councils in the Hill
Areas in the Union territory of Manipur.

_MR. SPEAKER : The question is ;
“That leave be granted to introduce
a Bill to provide for the establishmen: of

District Councils in the Hill Areas in
the Union territory of Manipur,

The motion was adopted.

SHRI K. C. PANT :
nt" m- -

I introducet the Bill.

———————

MATTER UNDER RULE 377

REPORTED STATEMENT BY INDIAN
HIGH COMMISSIONER IN ISLAMABAD

SHRI INDRAJIT GUPTA ( Alipors )
I have sought your kind permission under
rule 377 to raise this very grave matter
which has been agitating the minds of many
hon. Members since they had the news
in yesterday's paper. At the first oppor-
tunity, we are sceking to get the clarification
from Government.

I am referring to the news report which
bas appeared in all the papers yesterday to
the effect that the Indian High Commissioner
in Islamabad, Shri J. K. Atal has made
a public statment there saying “that the
quick formation of a civilian regime in
rakimeouldcut the chances of war by
w” 5

Rl 1 may just quote a futher paragraph
frotuuthil report. It says :
"h connection with India's demands
| that Bast Bengal rofugess retura home,
" ..the High Commissioner said I am sure
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my Prime Mmmr would have more
patiencs to wait loager ‘because the
formation of a national government soon
would be a sign that something was
happening in the right direction™.

I do not know whether this has been
rightly reported or not. But if it isa correct
report, then it was an extremely extraodinary
statemant for a representative of this country
to make abroad. Everybody knows, and you
koow, Sir, that an attempt is being made by
people in Pakistan including to Mr. Bhutto
to try and biuff people that they ar: going
to bringin a civilian governmen: by som: sort
of sham elections 1 think the Prime Minister
and other authorised spoke:men of the
Government in this country have made it
quite clear that this will make no difference
to the situation because it is a sham thing,
uatil Sheikh Mujibur Rehman is released and
the clected representative, that is, those who
were slecied before March 25, are allowed to
decide what form of government they want,
there could be no question of a political
settlement,

I would like to know from the hon.
Minister firstly whether this statement
attributed to Mr, Atal is correct or
not and whether he has besn correctly
reported or not.  If not, why have Govera-
ment not bothered to coatradict it ?

It is a very serious matter which I think
would be the best weapon at the moment
that could be given to Yahya XKhan in his
bhands.

~If this is what he is reported to have
said, then I would like to know what busi-
ness the High Commissioner has to go about
making public statetment which are in direct
variance with the public statements made
herc by Government and the clear line that
Government have taken on this matter. Or,
are we to take it, because' he had
brought 1d grestings from Yahya Khan to
our PrimeMinister and he is reported to have
carried back some message from here to -
Yahya Khan, that this is the actual confl-
dentral view of the Government, which I
would not like to ba!uwe, which is not
being reveled to the country, '

" #pybiisbed in Gazette of Indis Estraordinary. Part 1, soction 2, dated 29-11-11
-1W -nh the recommendation of the Prosideat,



- fore, 1 would like to know what basis
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It unnot be 10, Idon't bolhwoit There
Shri

Atal bas to make statements

of this type highly irresponsible,
highly dangerous to the npational
interests of this country at this crtitical
juncture. I would like the hon. Minister
to clarify the whole position again. I want
10 know whether they will recall this gentle-
man who is certainly not fit at this criciral
moment to be our High Commissioner at
Islamabad.
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“Mr, Atal said a message he carried
from Mrs. Gandhi urged Pakistan to
create conditions for the return of nearly
10 million refugees who flod into India
following the army crackdown in March
on the Awami League.*”

‘*He said Mrs. Gandhi repeated her desire
that the Pakistan Government secek a
political solution to the Fast Bengal crisis
by negotiating with the recently elected
representatives of the pepole there™,
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‘PROP. S. L. SAKSENA Rose—
'MR. SPEAKER : No.
* PROF., 8. L. SAKSENA ( Maharajganj)
I have scat in a call attention notice

MR, SPEAKER : I am sorry.

" THE MINISTER OF EXTERNAL
AFFAIRS ( SHRI SWARN SINGH) :
Sir, a3 this is a vital matter in which there
cin be some confusion in the minds of the
people bere or abroad, sad misunderstanding
also, 1 would like ﬂm of all take to oppor-
tuaity of clarifying our stand in uomistakable

. First of all, I would like to say that we
are totally opposed to the establishmeent of
any puppet regime or any regime with
breakaway groups or any regime as a result
of the recont rigged and sham elections
that arc being conducted in East Bengal,
Our. position has consistently been that it is
those elecied representatives who were elecred
ss a result of the December, 1970 elected ele-
ctions who represent the people. There was

on justification for declaring those elecied or
m of those elocted ropresentatives as
hewing fost their membership. Therefore, all
:haw oi fresh elections is something
whidt i totally unacoeptable, and we do not
‘acoepd thisat all. We have always said very
cleatly ‘that the political settlement has to
such which is scoaptable to those alrea-
afﬂa"em This expression, - ““recently ele~

janeaves misandorstandiog, Therefore,

1 weat tom quis cleatly that clnpu.
- -sons siectod in Decomber, 1970 are the peapis

whe represent really the poople of Bengal

‘Desh and itis they alone who can negotiate a -

settloment or arrive &t a settlement, aod it
thoy who can deliver the goods. -

Mr. Vajpayee bas asked about any
message having been brought or not. On
this also I want to clarify. It is afact that
we did ask our High Commissioner to come-
to India becauso we had briefed him about
the various aspegts. We also wanted him
to have such coatacts as he may have at the
high level in Pakistan and then we sent for
him for futher consulattion, It is quite comme
on. It is not a message as such, or any letter
or any such thing to be conveyed 1o wus.
But the rcsult of his contacts with the high-
ups there will be a matter of concern and
interest to us. Therefore, it is quite
common for the High Commissioner to be
sent for, so that we may be able to see as
to what is his information, his thinking, and
what is it that the Pakistani leaders mentio-
ned to him. As a result of his presence
here and as a result of futher consultation,
be has gone dack, and on the basis of those
consuitation and instructions given 1o him,
he will explain, if an opportu..iiy arises, our
viewppint om the important issues,
(Imterruptions) This is clearly our
position.

Then, about the statement. 1 would
like to say that this statement has come
through AP - Assionciated Press of America.
It is not uncommon that statements which
are made in Pakistan are distorted in tran-
smission, Our own means of communication
with Pakistan today are very extremely
limited. You may be aware that they have
stopped the sending of telegrams from
Pakistan to India. But they have also said
that it does not apply tq official tityegrams.
So. some official tolegrems are being excha-
nged. But even these are delayed by two or
thres days, '

I would aiso like to say futher that in
order ta judge exactly what be said, 1 would
like first to have our own High commissio-.
ner’s version.  Our foreign office has already
sent him a telegram yosterday, &3 soon as
this informativa was availablo, and [ would -

 appeal 10 the House that we sbould. wai g
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"uncommon that anything said in Pakistaa

can be distorted and presented - to us, but,
at the same time, without waiving ror his
mim. 1 bave clarified the Government's
" position so that nobody should be in any
" doubt,

13.08 brs.

SHRI H. N. MUKERIJEE (Calcutta-—
North-Bast) : There is one important aspect
of the matter. On account of his very close
association with the Prime Minister's family
he went as High Commissioner, as Prime
Minister's roprescntative..(fnierruptions) The
Prime Minister is not present in the House,
The hon, Minister says: I shall get inform-
ation, Why has he not got in touch already
and got an answer ? Are our diplomatic
chanoels not functioning at the present
moment 2...(Interruptions)

SHRI INDRAJIT GUPTA : If the
Statement as reporied is  substantially
correct, will the Government take a serious
view of it or not? Such a High Commissioner
should be withdrawn, in that case...

SHRI SWARAN SINGH : I think 1
have left no doubt by clearly stating the
Governmient’s position on the substantive
questions that were mentioned; I have already
stated thai, If it is established that he has
said anything contrary to our policy, we
shall take proper action. I cannot say any-
thing more unless | know the High Com-
missioner’s version of the statement.

ot wew fagrdt e : araw W

, gt W ¥ warar ¥ § oW
gk wfawt & tfiem o ews adff
- fway o wwat & 1 ¥y e e faR
o § ? v oifeeam gd oo grd sfa-
Ry ol v X7 A A S
o s A T e g T

" SHRI SWARAN SINGH : There .are

~ great difficulties in - establishing . contact on

telophone ; wo should be realistic. This
could be the first thing that would occur to

. us:a¥0; wo had tried bntwmhl m llt_
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MR, .SPEAKER : We ndjournm for_. '
" Lunch to re-assemble at 2°clock when we

shall tako up the clawse-by-clause consider-
ation of the Bill to amend the Commiulm .
of Inquiry Act, l952 : o

13.05 hrs.

- The Lok Sabha Adjourned far Lwd!
till Fourteen of the Clock

‘

The Lok Sabha Re-assembled after
Lunch at six minutes past Fourteen qf the
Clock. -

[MR DEPUTY-SPEAKER in the Chairl

COMMISSIONS OF INQUIRY
(AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER : We will .
now take up clause-by-clause consideration
of the Commissions of Inguiry (Amendment)
Bill. There are 15 operative clauses and
there are no amendments, [ shall put them
together.

The question is ;

“That clauses 2 to 15 stand part of the
Bill,”

The motion was adopted.

Clauses 2 to 15 were added 1o the
Bill.

Clause 1, the Enacting Formulaand
the Title were added to the Bill.

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(!HRI MM NIWAS MIRDHAJ 1 bug to
move,

“That the Bill be passed.”

. MR DEPUTY- srmuceu :  Motion

«Thag the Bill be pamd" i




